
CENT RA L AOf'l IN 1ST RAT XVE T R IB U ML

principal BENCHi new OELHl

O.H^N0.272/95

Ngy Delhi, this the 8th day of Noyembar ,1995

Hon'ble Shr i N,V, Krishnan, Acting Chairman

Hon'ble Smt, Lakshmi Suaminathan, flerobar (Oud icial)

Shr i R.S, Ghugtyal,
s/o Shri Prem Singh Ghugtyal,
R/o 331, Delhi Administration Flats,
Ashok Vihar, Phase-lU,
New Delhi, ,,, Applicant

By Advocates Shri D.R, Gupta

Vs.

1, Lt. Gavernor of Delhi,
Raj Niuas Marg,Delhi,

2. The Chief Secretary,
Govt, of National Capital Territory of Delhi,
5, Sham Nath ferg,Delhi,

3. The Commissionar-cum- 3ecr9tary(£ducat ion) ,
Govt, of N.C.T, of Delhi,
Old Secretariat ,Dalh i,

4, Director of Education,
Govt, of N.C.T, of Delhi,
Delhi, . ,,, Respondents

By Aduocates None

ORDER (ORAL)

Hon*ble Shri N.V, Krishnan, Acting Chairman

The applicant is aggrieved by the non

regular is at ion of his services as Hostel Superintendent/
lu-

Dardsn from 1^3,82, He hnjO', therefore, made a re present at ion
fXtr\lr

on 23.8.94 (Annaxure A-II),^notice dated 6,8,94 to the various

authorities and on 17.5,94 addressed to the third respondent

Comra iss ioner-.cum~3ecrB tary jt-ducat io n Department, On our

direction, the applicant filed an additional affidavit stating

that the other staff of the Hostel have been paid/Gout, pay
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sc-les from the date the Hostel was taken over, un 6,7,95^
. . , ^ • fc

the learned counsel for the applicant submitted that he

«L' iiwaC satisfied if the respondents are directed to dispose of

the pending representation!-

2, Despite service of the notice, neither any reply

has been filed by the respondents nor enyone has out

appearance for them, though this case has been ^palled

twice today,

3, tJeareafthe view that thi? is a case where the

respondents are to consider the representation filed by the

appl leant and to give a suitable rapl^ by way of a speaking

order,

4, In the circumstances, ue dispose of the 0,^, with a

direction to Respondent 2 and 3 to consider the representet ioaf

enclosed with the O.A. within a period of four months from

the date of receipt of this order and give a suitable

speaking reply to the applicant in accordance with law. The

applicant is also permitted to submit a copy of this OM itself

to third respondent to fac ilitate th is process^ withina period

of two weeks from today. The 0,A. is disposed of. Ue also

made^cltar that it is open to the applicant to seek further

redress if he is not satisfied with the actions of the

respondents.
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hi:.iitJfc.R(3) ACT ING CHAIRMAN
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